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^  u^n'hle Shri T.N.Bhat. Member (J)del ivered by Hon bie :>n

K  rri qhri S K Sinha. counsel for1  We have heara,_,,Shr i a .n.

3p;ncaM S.., KN.R, P M ,. . , counse ,
,.. 3ppnc3n, .n OA no/ 92T/9e and SH., Vi.ay Pand,ta
appearing on benaif of the respondents ,n both these OAs.

2. Sinoe ident ,ca, questions are involved in
PC,h these OAS. these are be,.ng tahen up together and are
being disposed of by this-common judgement

n  The appl icant ,n OA 648/98 was appointed as
'  a Med,cal Off icer in De I h , Adrr,, n i st rat i or, admi t ted I y on ■

-par 1997 She continued to
.  contract bas,s somet ime in the rear 199/.

1QQ7 She was again appointed ont i l l 12th December. 1997. She wa

15th December . .997 and cont inued to worh. ti l l - 23thi
Dec . 1997 wherea r" t er . her engagement was net cont inued.

4. cs regards the other O A. the appl icant in
4  H r^n 7 19S7 and the term was come to

that OA was appc;iTted on i ,

.  6 c '=-=3 and after that she has continued to workanendori b.-' '--o®"-

-  re- are a!-c proposed to be net extended,
and.now her sei . •ce^ ai e di- f

S. Both the appl.cants in the OAs have now
T  K,.rn-i for thei r cor, t i nuance as Medicalapproached tli is T r i buno 1 for Tne, r

, 4 or contract basis. According to them.
Off icer even ! ■ or, vwonna

tnere are several vacancies of t4edicai Off icers and fhere
,a need for apcc.nting the app1.cants and others against
moss vacancies The appl icants have further claimed
parity in pay wUh regular ly appointed Medical Off icers.
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6. An identical quest ion arose before our

Bench as also another Bench of this Tribunal in OAs No.

2564/907. 2984/97. 2858/97, 2983/97. 2599/97. 2685/97,

2750/97. 114/98 and. 115/98 which were disposed of by a

common judgement on 23.4.1998. That Bench of the Tribunal

al lowed al l the OAs and directed the New Delhi

Administrat ion to grant to the appl icants in those OAs the

same pa>■ scales and al lowances as also the same benefi ts of
leave, i nc remen t on completionof one year, ma ternity leave

and other benefi ts of service conditions as are admissible

to MedicaI . Officers appointed on regular basis in the

corresponding pay scales. I t was further directed that

notwi thstanding the break of one or two days in service as

st ipulated in thei r contracts of employment , they shal l be

deemed to have cont i .nued in service from the date of their

first appoi ritment i l l regular appointments are made by the

respondents to these posts in. accordance wi th the extant

rules and instruct ions. The respondents were also directed

to consider giving age relaxat ion to the appI icants in

approprai te cases i ' they are candidates before the UPSC

for regular appointment

7. Learned counsel , for the appi icants in these-

OAs are relying upcn the aforesaid judgemer : as also a

judgement del ivered by us in OAs No. 2985/97. 161/98 and

178/98 which were also disposed of by a common judgement:

An ident ical ordei was passed in those cases also and we

are told that the aforesaid judgement del ivered by us has

already been implemented by the Delhi Administrat ion and no

wri t pet i t ion or SLP has been preferred against it.
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8. As regards the judgement of the othe'" Benc

referred to above the wri t pet i t ion fi led before the

Hon"bIe Delhi High Court has been dismissed vide judgement

dated 11th September. 1998 and a further SLP before the

Hon'bIe Supreme Cour t has also been dismissed on 1st

Feb..1999.

9. In view of the above the rel ief claimed by

*he appl icants in these OAs cannot be denied to them.

10. In the resul t both these OAs are al lowed.

The respondents are directed to cont inue the engagemient of

the appl icant in OA No. 927/98 ti l l work is avai lable and

t i l l a regular incumbent is appointed against that post.

The r'espondents ar-e further directed to re-engage the

appl icant in OA 848/98 as before.

11 - We fur the? direct that the pay scales and

ether service berief i ts as are admissible to the regularly

appointed incumberits sha i ; also be given to the appl icants

so long as they cont inue to serve. in case the app :cants

appis- for regular appointment the respondents shal l

consider grant ing them, re ; a.^.a t i on i f pern, issible uncer the

e>tant r'ules to the extent of, the service put- in b> therri on .

cont ract bas is.

12. Wi th the above order both these OAs are

disposed of . leaving the part ies to beat thei r own costs.

L
f1.

(S.P^er^sl (T.N.Bhat)
Member (.A) Member tj)

na


